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(c) whether M.C.D. ha. now made 
an announcement invitlng application 
from tran porter , work hop wners, 
pare part dealers et ,, who could not 
·apply io .t.976 for allotm nt of pl ts in 
Sanjay Gandhi Transpt rt Nagar· and 

d) whetht:r the n" m of pe1 ons 
who had applied to DOA for allotment 
of indu trial p;o1s in 1975-76 but could 
not get any plots, would al ·o be con i-
dered for allotment of pl \ in the 
anjay Gandhi Transport Nagar, and if 
not, the rea ons th refor ? 

THE DEPUTY · MINISTER I THE 
DEPARTMENT OF SPORTS IN THE 
MINISTRY OF WORKS AND 
HOUSING AND IN THE DEPART-
MENT OF PARLJAMENTARY 
AFFAIRS (SHRl MALLTKARJUN) : 
(a) No, DDA have invited applications 
in 1975-76 for allotment of industrial 
plot from the industrial uni ts function-
ing in non-confirming areas and not 
from the per on in tra nsrort of ~ 

nes as such. 

{b) The question do s not ari e in 
vi w of (a) above. 

(c) Yes. 

(d) No, the MCD has reported that 
the plot in this chem are limited and 

would barely sati fy the own register d 
person • 

Job Racket in ational ed 
Corporation · 

10152. SHRI MANOHAR LAL 
SAINI : Will the Minister of AGRI-
CULTURE b plea· ed to tate : 

(a) whether attention of Governm at 
.]la been drawn to the new item "Three 
Arre tcJ in ' tional eed Corporation 
J bs ' k t" appearing in the Times oi 
Indi dated 28 M rch, 1984; aru.i 

(b) ·if o, 'the full fact for the 
racket and pr ventive mea ures taken to 

check the recurrence f the me in 
future in ational Seed rp r tion 
und elsewh re under his Ministry 1 

THE MINI TER 0 STATE I THE 
M lNI TRY OF AGRI UL TURE (SHRf 
00 NDRA MAKWA A) : (a) Ye , 
Sir. 

(b) In the year 980, the mpJoy-

ment Excban e forwarded e. Ii t of 13 
nam0s, on a requisition sent by the 
National Seeds orporation out f 

which a paneJ of 26 candidate wa 
made for appointm nt a Lower Divi· 
sion I rks. In the first in tal,, nt only 
4 candidat were taken on employment. 
One p r on out of these  . four wa after 
appointment, found to be I eking in 
proficiency in typing. Thi created 
doubt about hi bonafides and further 
enquiries made by the Corporation 
revealed that the aid per on had tried 
to gain advantage of employment by 
imper nation in the typing test. The 
offer of employmen l given to him was 
withdrawn and a report wus filed with 

the local police authoritie. . On further 
inv stigation made by the Deputy 

omn1i ~  ( rime and Railway ), on 
a complaint made by a Joint Director 

f Delhi mploym.!nt change express-
ing d ubt. about omc ma I-practice 
that appear d to have taken place in the 
Ji ts forwarded by the orp ration and 
two officials of Delhi mployment 

Exchange to the . orporation, an Office 

Superintendent of the orporation and 
two official of Delhi mpl yment x-

change had been arre tcd. The Cor-
poration have since placed th t officer 
under llspen ion. lnve tiga ti on are 
being arried out by the police. 

R dy Build Hou in Trllo puri 
R id ntia I cheme 

10153. SHRI R.N. RAK SH ; 
HRI GAN AbHAR S. 

KU HAN : Will the Mini ter of 
WORKS AND H USING be pl a ed to 
state : 

(a) whelher there is any cheme to 
allot alternative houses in Trilokpuri 
re, idectial scheme to the per on holding 
Gen ra1 Power of Attorney and who 

had built hou es on their Jaad which 
w re dcmoli bed during emergency in 
1975-76 by giving them eniority ju t 
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after the per ons registered during J 976 
with Delhi D vclopment Authority; 

(b) wheth r co .. t of uch flats was to 
b' ctcrmin d ~  the cost prevailing in 
December 1980 when the scheme was 
approved and not at the cost prevailing 

in April-May, 19 2  a charged actually; 
and -

(c) wh thcr Oat. \ere handed over 
to a llottees in M :1r h-ApriJ, 1983 and 
intcre t w a charged from th dat of 

i uc of demand letters i rrc pective of 
the f ·t that tho e who had dcpo itect 
the initiuf total o t of the thts did not 
g .. t rebat · f intere t for that period ? 

THE D PUTY MINI T  R T TH 

D PARTME T 0 PORTS, IN TH 
MINI TRY OF W RK AN HOUS-
1 GA DIN TH D PARTMENT OF 
P R IAME TARY AFF IRS (SHRC 
MAL JK RJU ) : (a) o. 

(b) and (  )  D not ~  
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ncronchment 'n arojini gar arket 
by hopl r 

I 155. HRI MANOHAR L  L 
S INI : \Vill th Mini ter of WORK 
ND HOUSI be plea ... d to state : 

(a) wh th r it is a fact that the· 
verandah in front f hop. in Sar jini 
Nagar Mn.r t h::ive n h avily encro-

acht<l by the sh rkeept and the NDMC 




